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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
MA No. 140 OF 2024
IN
ORIGINAL APPLICATION NO. 356 OF 2022

IN THE MATTER OF:
Babu Lal And Ors ...Applicant
Versus
State of Rajasthan ...Respondents
INDEX
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1. ADDITIONAL COMPLIANCE REPORT IN
TERM OF ORDER DATED 20.12.2024 ON
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2. ANNEXURE -1
Copy of the office memorandum dated
26.11.2024 and Hon'ble Supreme Court order
dated 12.11.2024

3. ANNEXURE -2
Copy of Form-2 uploaded on Parivesh Portal

4. ANNEXURE -3
Photographs of the site

5. ANNEXURE -4
Copy of letter issued by ME
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RAJASTHAN STATE POLLUTION CONTROL BOARD

Through its Counsel \@\M/g :

(Nishant Awana)

Advocate

A-320, 1% Floor, Defence Colony, New Delhi-110024
Ph- 011-35550654, +91-7838760760
nishantawana@outlook.com

Date: 30.01.2025
Place: Delhi


mailto:mail@nmalawchambers.in/nishantawana@outlook.com
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Additional Compliance Report in the matter of
MA No. 140/2024 in OA No. 356/2022
Babulal & Ors. Vs. State of Rajasthan

Details of the Mining Lease —

e Name & Address — M/s Khushbu Sen D/o Champa Lal Sain, ML No.
44/09, Area 4.1242 Hectare, Near Village Nizampura, Tehsil Nasirabad,
Distt. Ajmer

e Lease validity — 19.09.2061

¢ EC was issued in respect of the mining lease by DEIAA vide letter no.
DEIAA/AIM/ M-Sectt/2016-17/91 dated 27.07.2016 for production of
48048 TPA of Quartz & Feldspar.

e Consent to operate was issued vide Board’s letter dated 26.09.2023 for
production of 48048 TPA of Quartz & Feldspar, with validity up to
31.07.2028.

Reappraisal of EC —

In the matter of Civil Appeal Nos. 3799-3800/2019 Union of India Vs Rajiv Suri,
the Hon’ble Supreme Court in its order dated 12.11.2024, inter-alia held that —

0

vt wveee ... We have heard the learned counsel for the parties at some length.
Keeping in view the peculiar facts and circumstances of the present case, we
extend the time of competition of re-appraisal by the State Environment Impact
Assessment Authorities till 31.03.2025. The direction will apply in the cases
where the Environment Clearance is valid, as mining activity can only continue
during the period of validity of the EC.

There may be parties who have not applied to SEIAA for such re-appraisal.
They may do the same within a period of three weeks from today...."

An Office Memorandum has also been issued by the Ministry of Environment,
Forest and Climate Change on 26.11.2024 in this regard for necessary
compliance of the order of the Hon’ble Supreme Court. Copy of the OM dated
26.11.2024 and Hon’ble Supreme Court order dated 12.11.2024 is enclosed for
ready reference as Annexure — 1.

The lessee has applied to SEIAA for re-appraisal of EC on 29.05.2024 (Copy of
Form-2 uploaded on Parivesh Portal is enclosed at Annexure — 2).

= X
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Present status of the mining lease —

In compliance of the Hon’ble NGT order dated 20.12.2024 in MA No. 140/2024,
Babulal & Ors. Vs. State of Rajasthan, the mining lease was jointly visited by
Regional Officer, RSPCB, Kishangarh and SDM Nasirabad (representative of the
DM Ajmer) on 23.01.2025. During inspection, following observations were
made —
1. The lease was non-operational at the time of inspection. It was fenced/ had
a kaccha boundary all around, along with a gate at entrance.
2. Plantation in the mining lease was not adequate. Only local shrubs were
observed in the lease area.
3. Small heaps of overburden were observed within and just outside the
boundary of lease area.
4. Two mining pits were situated in the lease area.
Photographs of the site are enclosed at Annexure — 3.
Besides, as per information received from the Mining Engineer Ajmer vide letter
dated 24.01.2025 —

1. The production of the mining lease is within the permitted capacity
and last E-rawanna was issued on 21.01.2025.
ii. There are two mining pits in the lease area.

Copy of letter issued by ME is enclosed at Annexure - 4

Conclusion —
1. The lessee has applied for re-appraisal of EC issued by DEIAA and has time
of up to 31.03.2025 to obtain the same, as per the Hon’ble Supreme Court

order dated 12.11.2024.
2. The mining lease is valid and production is being carried out as per the

approved capacity.

>

P
(Nidhi Khahdelwal) (DevilaFYhdav)
Regional Officer, Sub Divisional Magistrate
RSPCB Kishangarh Nasirabad



46 Annexure - 1

F. No. IA3-22/11/2023-IA.11l (E 208230)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

34 Floor, Vayu Wing

Indira Paryavaran Bhavan,

Jor Bagh Road, New Delhi-110003
Dated: 26", November, 2024

OFFICE MEMORANDUM

Subject: Extension of time for completion of re-appraisal of the Environmental
Clearances (ECs) granted by the District Environment Impact
Assessment Authorities (DEIAAs) by the concerned State
Environment Impact Assessment Authorities (SEIAAs) - reg.

The Ministry vide OM of even number dated 14.10.2024 (copy enclosed) had
inter-alia directed that all those ECs granted by DEIAAs after 12.12.2018 need to apply
afresh under the EIA, 2006, while for the mining leases continuing pursuant to ECs
granted by DEIAAs from 15.01.2016 up to 11.12.2018, appraisal/re-appraisal of the
ECs granted by DEIAAs need to carried out by the concerned SEIAAs within three
months from the date of judgment i.e. before 07.11.2024. Inability to do so would lead
to such mining leases being not allowed to operate, as the ECs in such cases would
be considered as illegal.

2 Subsequently, the Hon’ble Supreme Court of India vide order dated 12.11.2024
in Civil Appeal Nos. 3799-3800/2019 in the matter of Union of India Vs. Rajiv Suri,
inter-alia held that:

“...We have heard the learned counsel for the parties at some length.
Keeping in view the peculiar facts and circumstances of the present case, we
extend the time for completion of re-appraisal by the State Environment
Impact Assessment Authorities till 31.03.2025. This direction will apply in the
cases where the Environment Clearance is valid, as mining activity can only
continue during the period of validity of the EC.

There may be parties who have not applied to SEIAA for such re-
appraisal. They may do the same within a period of three weeks from today...”

3. The copy of the above mentioned order dated 12.11.2024 of the Hon'ble
Supreme Court is enclosed herewith for necessary compliance.

Page 1 of 2
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Encls: as above

To
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This is issued with the approval of the Competent Authority.

Wﬂﬂw
(Dr. J. D. Marcus Knight)

Scientist E

The Secretary, Ministry of Mines, Government of India

The Chairperson/Member Secretaries of all the SEIAAs/SEACs.
The Chairman of all the Expert Appraisal Committees

The Chairpersons/Member Secretaries of all SPCBs/UTPCCs.
All the officers of IA Division

Copy for information to:

SR abn T FES

PS to Hon’ble MEF&CC

PS to Hon'’ble MoS, EF&CC
PPS to Secretary, EF&CC
PPS to SS (TK)/ AS(AG)
Website, MoEF&CC /Guard file

Page 2 of 2
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F. No. IA3-22/11/2023-1A.11l (E 208230)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

3 Fioor, Vayu Wing

Indira Paryavaran Bhavan,

Jor Bagh Road, New Delhi-110003
Dated: 14t October, 2024

OFFICE MEMORANDUM

Subject: Compliance of order dated 08.08.2024 passed by Hon'ble NGT in
0.A.142 of 2022 in the matter of Jayant Kumar vs. Ministry of
Environment, Forests and Climate Change - reg.

The Ministry vide OM dated 28.04.2023, in compliance of order dated
07.12.2022 passed by Hon’ble National Green Tribunal (Principal Bench) in OC.A 142
of 2022 in the matter of Jayant Kumar vs. Ministry of Environment, Forests and Climate
Change, had provided a window period of one year for all SEIAAs to re-appraise the
Environmenta! Clearances (ECs) issued by DEIAA from 15.01.2016 to 13.09.2018 and
grant fresh ECs.

2. Subsequently, the Ministry issued OM dated 03.11.2023, inter-alia, clarified
that the ECs granted by DEIAA which are valid as on date shall continue to be valid
for one year from the date of issue of OM dated 28.4.2023 unless the validity of the
EC granted by DEIAA has lapsed prior to 28.4.2024 or until SEIAA has invalidated the
EC granted by DEIAA after carrying out re-appraisal as outlined above, whichever is
earlier.

3. Based on the representation requesting for extension of time period provided
in the OM dated 28.04.2023 mentioned above, the Ministry vide OM dated 15.03.2024
extended the time period for re-appraisal of ECs issued by DEIAA by a further period
of six months till 27.10.2024.

4, Thereafter, in compliance of order dated 18.04.2024 in O.A 142 of 2022, the
Ministry issued OM dated 07/05/2024 directing that continuance of mining all over
India under mining leases executed on the basis of ECs granted by DEIAA after
13.09.2018 is prohibited with the exception in respect of cases where ECs granted by
DEIAA for such mining leases have been reappraised and found valid by SEIAA or
fresh ECs have been granted by SEIAA

5, Now, Hon'ble National Green Tribunal vide order dated 08.08.2024 in O.A142
of 2022 (copy enclosed), has, inter-alia, directed that:

Page 10of3
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"142...Therefore, a reasonable view need to be taken in this matter. To meet
the ends of justice and also to implement the environmental laws and applying
the Precautionary Principle and Sustainable Development, we are of the view
that mining leases continuing pursuant to ECs granted by DEIAAs upto
11.12.2018, must be appraised/re-appraised by concerned SEIAAs within three
months from this judgment. Thereafter, if no decision is taken in favour of
mining lease holders or no appraisal is made, the mining by lease holders who
have been granted ECs by DEIAA shall not be allowed to operate. Further in
all those cases where ECs have been granted by DEIAAs on and after
12.12.2018, such mining leases shall not be allowed to operate forthwith since
such ECs are illegal. In such cases appraisal has to be made by concerned
SEIAA and ECs are to be granted in accordance with the provisions of EIA 2006
as amended from time to time.

143. In order to avoid any doubt, we also make it clear that MoEF&CC would
also make necessary rectifications/corrections in OMs already issued including
OM dated 28.04.2023 so as to cover ECs granted by DEIAA from 15.01.2016
to 11.12.2018 instead of confining it to 13.09.2018 for appraisal/re-appraisal b y
SEIAA..."

In view of the above direction of Hon'ble National Green Tribunal, it is hereby

directed that all those ECs granted by DEIAAs after 12.12.2018 need to apply afresh
under the EIA, 2006, while for the mining leases continuing pursuant to ECs granted
by DEIAAs from 15.01.2016 up to 11.12.2018, appraisalire-appraisal of the ECs
granted by DEIAAs need to done by the concerned SEIAAs within three months from
the judgment i.e. before 07.11.2024. Inability to do so would lead to such mining leases
being not allowed to operate, as the ECs in such cases would be considered as illegal.

T

Encl: as above

To

gk wON =

This is issued with the approval of the Competent Authority.

(DrJD M%ht)

Scientist E

The Secretary, Ministry of Mines, Government of India

The Chairperson/Member Secretaries of all the SEIAAs/SEACs.
The Chairman of all the Expert Appraisal Committees

The Chairpersons/Member Secretaries of all SPCBs/UTPCCs.
All the officers of |A Division

Page 2 of 3
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Copy for information to:

SLEE o e

PS to Hon'ble MEF&CC

PS to Hon'ble MoS, EF&CC
PPS to Secretary, EF&CC
PPS to SS (TK) AS(AG)
Website, MoOEF&CC /Guard file

Page 3of3
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ITEM NO.188+186 COURT NO.1 SECTION XVII

Civil Appeal Nos. 3799-3800/2019 etc.

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal Nos. 3799-3800/2019

UNION OF INDIA Appellant(s)
VERSUS

RAJIV SURI Respondent(s)

WITH

Diary No(s). 51295/2024 (XVII)

(IA No. 254486/2024 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 254487/2024 - EXEMPTION FROM FILING O.T.

IA No. 254484/2024 - PERMISSION TO FILE APPEAL

IA No. 254485/2024 - STAY APPLICATION)

Diary No(s). 51360/2024 (XVII)

(IA No. 255693/2024 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 256833/2024 - INTERVENTION APPLICATION

IA No. 255691/20624 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 255682/2024 - PERMISSION TO FILE APPEAL

IA No. 255689/2024 - STAY APPLICATION)

Diary No(s). 16286/2019 (XVII)

(IA No. 75962/2019 - CONDONATION OF DELAY IN FILING

IA No. 75964/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT)

Diary No(s). 16445/2019 (XVII)

(IA No. 98398/2019 - AMENDMENT OF APPEAL / PETITION / I.A.

IA No. 98393/2019 - AMENDMENT OF APPEAL / PETITION / I.A.

IA No. 75739/2019 - CONDONATION OF DELAY IN FILING

IA No. 75742/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 98402/2019 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 75740/2019 - STAY APPLICATION)

Signature-Net Verified

%ﬂéﬁ%& No. 5735/2019 (XVII)

Date:

“5{%A No. 106696/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED

Reas

JUDGMENT
IA No. 106694/2019 - STAY APPLICATION)
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Civil Appeal Nos. 3799-3800/2019 etc.

C.A. No. 5799/2019 (XVII)

(IA No. 107960/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 22672/2020 - EXEMPTION FROM FILING O.T.

IA No. 107961/2019 - STAY APPLICATION)

C.A. No. 7436/2019 (XVII)

(IA No. 136523/2019 - EX-PARTE STAY

IA No. 136526/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 136525/2019 - EXEMPTION FROM FILING O0.T.)

C.A. No. 2626/2020 (XVII)

(IA No. 29632/2020 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 29631/2020 - GRANT OF INTERIM RELIEF)

Diary No(s). 6611/2020 (XVII)

(IA No. 40823/2020 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 40820/2020 - CONDONATION OF DELAY IN FILING

IA No. 40822/2020 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 40821/2020 - STAY APPLICATION)

C.A. No. 8181-8182/2023 (XVII)

(IA No0.253124/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.253123/2023-STAY APPLICATION and IA
No.253122/2023-PERMISSION TO FILE APPEAL)

C.A. No. 7981-7982/2023 (XVII)
(IA No0.254601/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.256200/2023-STAY APPLICATION)

C.A. No. 8183-8184/2023 (XVII)

(IA No0.256199/2023-ADDITION / DELETION / MODIFICATION PARTIES and
IA No.256195/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.256192/2023-STAY APPLICATION and IA
No.256196/2023-EXEMPTION FROM FILING O.T. and IA No.256191/2023-
PERMISSION TO FILE APPEAL)

C.A. No. 8185-8186/2023 (XVII)

(IA No0.258849/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.258851/2023-STAY APPLICATION and IA
No.258852/2023-EXEMPTION FROM FILING O.T. and IA No.258848/2023-
PERMISSION TO FILE APPEAL)

C.A. No. 188-189/2024 (XVII)

(FOR ADMISSION and I.R. and IA No0.268411/2023-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No0.268412/2023-STAY APPLICATION
and IA No0.268413/2023-EXEMPTION FROM FILING O.T. and IA
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No.268409/2023-PERMISSION TO FILE PETITION (SLP/TP/WP/..))

Civil Appeal Nos. 3799-3800/2019 etc.

Diary No(s). 51281/2024 (XVII)

(IA No. 256829/2024 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 254464/2024 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 254465/2024
IA No. 256928/2024
IA No. 254463/2024
IA No. 254462/2024

EXEMPTION FROM FILING O.T.
INTERVENTION/IMPLEADMENT
PERMISSION TO FILE APPEAL
STAY APPLICATION)

CIVIL APPEAL Diary No. 51761/2024

Date : 12-11-2024 These matters were called on for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE SANJAY KUMAR

For Appellant(s) Mr. Deepak Prakash, AOR
Mr. Sriram P., Adv.
Mr. Nachiketa Vajpayee, Adv.
Ms. Divyangna Malik, Adv.
Ms. Merlyn J. Rachel, Adv.
Ms. Vishnu Priya, Adv.
Mr. Vardaan Kapoor, Adv.
Mr. Rahul Suresh, Adv.

Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Suhashini Sen, Adv.

Mr. Abhishek Atrey, Adv.

Ms. Aakanksha Kaul, Adv.

Mr. S K Singhania, Adv.

Mr. Pranay Ranjan, Adv.

Ms. Swarupama Chaturvedi, Adv.

Mr. Sunil Roy, AOR

Mr. Manish Tiwari , AOR

Mrs. Namami Seth, Adv.

Mr. R K Tanwar, Adv.

Mr. P L Pandey, Adv.

Mr. Aman Sharma, Adv.

Mr. Vinay Pratap Singh, Adv.
Mr. Nihar Ranjan Singh, Adv.

Mr. Tushar Mehta, Solicitor General
Ms. Aishwarya Bhati, A.S.G.

3
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Mr. Shiv Mangal Sharma, A.A.G.
Mr. Saurabh Rajpal, Adv.

Mr. Amogh Bansal, Adv.

Ms. Nidhi Jaswal, AOR

Civil Appeal Nos. 3799-3800/2019 etc.

Ms. Shraddha Deshmukh, AOR
Mr. Sanchit Singh, Adv.
Mr. Sushrut Sharma, Adv.

Mr. Vinod Kumar Shukla, Adv.
Mr. Sugam Mishra, Adv.

Mr. Om Prakash Sapra, Adv.
Mrs. Barnali Basak, Adv.

Mr. Abhaya Nath Das, Adv.

Mr. B C Bhatt, Adv.

Mr. Kishor Kumar Mishra, Adv.
Mr. Satish Kumar, AOR

Mr. Saurabh Mishra, Sr. Adv.
Mr. Sarad Kumar Singhania, Adv.
Mr. Sunny Choudhary, AOR

Mr. Pradeep Misra, AOR

Mr. Daleep Dhyani, Adv.

Mr. Suraj Singh, Adv.

Ms. Nidhi Dwivedi, Adv.

Mr. Ajay Kumar Pandey, Adv.
Mr. Vanshdeep Dalmia, AOR
Ms. Anisha Jain, Adv.

Ms. Shanbhavi Singh, Adv.
Ms. Srishti Agnihotri, AOR
Mr. Atmaram N S Nadkarni, Sr. Adv.
Ms. Usha Nandini V., AOR

Mr. Alex M Scaria, Adv.

Mr. John Thomas Arakal, Adv.

Mr. Saurabh Mishra, Sr. Adv.
Ms. Vanshaja Shukla, AOR

For Respondent(s) Mr. Vanshdeep Dalmia, AOR
Mr. Gurmeet Singh Makker, AOR
Mr. Sunny Choudhary, AOR
Respondent-in-person

4
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Civil Appeal Nos. 3799-3800/2019 etc.

Ajit Sharma, AOR
Avijit Roy, AOR
Salvador Santosh Rebello, AOR

Mona K. Rajvanshi, AOR
Anurag Kashyap, Adv.

Sudeep Kumar, AOR

Shiv Mangal Sharma, A.A.G.
Nidhi Jaswal, Adv.

Shalini Singh, Adv.
Saurabh Rajpal, Adv.
Sandeep Kumar Jha, AOR

Ankur S. Kulkarni, Adv.
Nirnimesh Dube, Adv.
Susheel Joseph Cyriac, Adv.
Uditha Chakravarthy, Adv.
Priya Bhalerao, Adv.
Varun Kanwal, Adv.

Lex Regis Law Offices, AOR

Anand Varma, AOR
Apoorva Pandey, Adv.

Nishit Agrawal, AOR
Lawfic, AOR

Gaurav Khanna, AOR
Natasha Sahrawat, Adv.
Deepali Bhanot, Adv.
Gautam Barnwal, Adv.
Rudraksh Pandey, Adv.
Alisha Roy, Adv.

Jose Abraham, AOR
Arvind Kumar, AOR

Ankur S. Kulkarni, Adv.
Nirnimesh Dube, Adv.
Susheel Joseph Cyriac, Adv.
Uditha Chakravarthy, Adv.
Priya Bhalerao, Adv.
Varun Kanwal, Adv.

Lex Regis Law Offices, AOR

5



56

Civil Appeal Nos. 3799-3800/2019 etc.

Ms. Kalpana Tirpathi, Adv.
Ms. Mansi Mehta, Adv.

Ms. Sumita Hazarika, AOR

Mr. Atmaram N S Nadkarni, Sr. Adv.
Mr. Nakul Dewan, Sr. Adv.

Ms. Usha Nandini V., AOR

Mr. Alex M Scaria, Adv.

Mr. John Thomas Arakal, Adv.
Ms. Saritha Thomas, Adv.

Mr. John Thomas Arakkal, Adv.
Ms. Srishti Agnihotri, AOR
Mr. P.V. Dinesh, Sr. Adv.

Mr. Mukund P. Unny, AOR
Mr. Anna Oommen., Adv.

UPON hearing the counsel, the Court made the following
ORDER

Delay is condoned, permission to file appeal(s) is granted and
the appeals are admitted, subject to curing of defects, if any.

Issue notice in all the appeals where it has not been issued
till date. However, the same will be subject to curing of defects,
if any. Notice will be served by all modes, including dasti.

We have heard the learned counsel for the parties at some
length. Keeping in view the peculiar facts and circumstances of the
present case, we extend the time for completion of re-appraisal by
the State Environment Impact Assessment Authorities® till
31.03.2025. This direction will apply in the cases where the
Environment Clearance? 1is valid, as mining activity can only

continue during the period of validity of the EC.

1 For short “SEIAA”.
2 For short “EC”.
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Civil Appeal Nos. 3799-3800/2019 etc.

There may be parties who have not applied to SEIAA for such
re-appraisal. They may do the same within a period of three weeks
from today.

The State Governments will also ensure that SEIAA, where not
constituted, are constituted within a period of six weeks from
today.

Re-list in the week commencing 27.01.2025.

On the next date of hearing, the appeals will be taken up in
the first five matters in the list of regular matters on the Board.

(BABITA PANDEY) (R.S. NARAYANAN)
COURT MASTER (SH) ASSISTANT REGISTRAR
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Government of India 5 8

©

Project Name: Khushbu Sain (ML No. - 44/2009) Single Window Number: SW/185883/2024

Proposal Number: SIA/RJ[MIN/477043(2024
State: RAJASTHAN Current Status: Under Verification
Submission Date: 20/05/2024

Application for EC for Mining of Minor Minerals of Mine Lease (0-5 HA) - Form-2

Basic Information
14. Category of the Project/Activity
14.1. Itern No. as per schedule to EIA Notification, 2006 1(a) Mining of minerals ~ Non-Coal Mining (Minor Minerals-other than river bed mining)

14.2. Capocity 41242 Ha

15. Whether the Application for EC is being submitted for mining of Minor Mineral as New

N . L Re-appraisal under Ministry OM dated 28.04.2023
application or For re-appraisal under Ministry OM dated 28.04.2023? PP sty

15.1. Intimation ID 272/91/86/2016/18364

16. Whether project is located in proximity of Protected Areas/Critical or Severely Polluted

AreafEcosensilive Area? No
17. Category of the Project as per EIA Notification, 2006 B2
17.1. Whether proposal is required to be appraised at Central level? No
18. Whether any Forest Land involved in the project or part thereof No
19. Whether NBWL recommendation is required? No
Project Details
20. Details of CTE
20.1. Whether consent under Air & Water Act has been obtained from SPCB [ UTPCC? Yes
20.1.1. Reference Number of Consent obtained from SPCB [ UTPCC N/A
20.1.2. Date of consent issued 26/08/2023
20.1.3. Validity of congent (Valid up to) 31-07-2028
20.1.4. Upload copy of consent order CTO.pdf
21. Whether the project/activity located in CRZ or ICRZ area? No
Product Details
22, Details of Products & By-products
Name of Product Product / By Product Quantity [ Capacity Unit Mode of Transport / Transmission Remarks

Quartz & Feldspar Product 48048 Tons per Annum (TPA) Road


Dell
Rectangle


23. Whether any other Environmental Sensitive area exists within 10 Km from the
project/activity boundary?

Note : Others, interalia, includes areas protected under international conventions/ Area important or sensitive ecological reasons/ Sensitive species of flora or fauna/ Inland or
coastal(Tourist places/ Defence installations | Densely populated areas/ Areas containing important, high quality, or scarce resources/ Areas susceptible to natural Hazards

24, Benefits of the project

241. social benefits of project or activity Employment

24.2. Financial benefits of project or activity Employment

Construction Details

25. Use of resources for construction or operation of the project

25.1. Whether requirement of water involved in the project? No
25.2. Whether requirement of Minerals and/or fuels involved in the project? No
25.3. Construction material No
25.4. Electric Power: No

25.5. Whether any use of substances or materials, which are hazardous (CIS per MSIHC

No
ruleg) to human health or the environment (flora, fauna, and water supplieg) required?

Physical Changes
26. Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality:

26.1. Whether any permanent or temporary change in land use, land cover or topography

. . No
due to project activity?
26.2. Whether any clearance of existing vegetation due to project activity? No
26.3. Whether any loss of native species or genetic diversity? No
26.4. Whether any closure or diversion of existing transport routes or infrastructure due to No
project leading to changes in traffic movernents?
26.5. Whether any closure or diversion of water bodies present in project area or No
realignment of water courses passing through project area?
26.6. Whether any Facilities for storage of goods or raw materials? No
26.7. Whether any other information would like to submit? No

Pollution Details
27. Release of pollutants to Air and Mitigation measures

27.1. Whether any probable air pollutants generated? No
27.2. Other information, if any NfA

28. Generation of Noise & Vibration and mitigation measures
28.1. Whether any probable generation of Noise and vibration from the proposed project? No

28.2. Whether any probable generation of Light and Heat? No



29.

29.1.

Discharge of pollutants to water and mitigation measures

Whether any probable water pollutants generated?

30. Details of reuse [ recycle of wastewater

Details

30..

30.2.

30.3.

30.4.

Quantity of waste water generation per day (KLD)
Quantity of treated water proposed to use per day (KLD)

Quantity of treated water proposed to discharge outside the premises (KLD)

Purpose for which treated water is proposed to use

31. Whether it is proposed to opt/avail common off-site Sewage Treatment Plant
(csTR)/Effluent Treatment Plant (CETP) facility?

32. Whether it is proposed to setup on-site Sewage Treatment Plant (STP)/Effluent
Treatment Plant (ETP) facility?

33. Whether any other mitigation measures proposed?

Water Requirements

30. Ground water intersection and water conservation measures:

30.1.

30.2.

30.3.

30.4.

Whether ground water table intersection involved in the project activities?

Area category from Groundwater availability perspective?

Whether Rainwater harvesting proposed

Whether any other water conservation measures proposed?

31. Greenbelt

311. Area proposed for green belt (in Ha)

31.2

31.3.

31.4.

31.5.

31.6.

Width of green belt (in m) along the boundaryof the project or activity
Percentage of the total area covered under green belt

Details of the species proposed for plantation

No. of tree saplings to be planted

Funds allocated for plantation in Lakhs.

Waste Generation

60

Qty [ Capacity

0

No

No

No
Over Exploited
No

No

1.36

75

33

Neem, Babool
30

05

32. Production of wastes during construction or operation or decommissioning

32.1. Whether any generation of Solid waste (domestic wastes)?

322

32.3.

32.4.

32.5.

32.6.

Whether any generation of plastic waste?

Whether any generation of e-waste?

Whether any generation of batteries waste?

Whether any generation of Bio-medical waste?

Whether any generation of hazardous wastes (CIS per Hazardous Waste

Management Rules)?

No

No

No

No

Mo

No



32.7. Whether any generation of construction or demolition wastes? No

61

32.8. Whether any generation of other wastes? No
32.9. Whether any generation of surplus products? No
32.10. Whether measures for waste minimization proposed? No

33. Mining Proposals

33.1. Details of Letter of Intent (Lol) / Vesting order / Mining Lease

33.11. Date of issue of Lol/Vesting order/Minning Lease 20/o09/20n
33..2. Validity of the Lol/Vesting order 19/08/2061
33.1.3. Lease Period 50/00
33..4. Date of expiry of lease 19/08/20861
33.1.5. Lease area (in Ha) as per Lol/Vesting order/Mining Lease 41242

33.1.6. Production capacity (in MTPA) as per Lol [ Vesting Order [ Mining lease, if any 48048
prescribed

33.1.7. Details of Lease renewal(s), if any

33..8. Other information, if any

33.2. Status of approval of Mining plan Approved

33.3. Minerals to be mined
Name of Mineral Classification Production Capacity

Quoartz & Feldspar Minor 48048
33.4. Details of Total excavation (RoM) including Topsoeil, Overburden, Mining waste, Rejects, etc.

33.4.1. Total excavation in MTPA 0

33.4.2. Total Excavation in M.Cu.m/Annum 0

33.4.3. Enter stripping Ratio 00:00

33.4.4. Other information, if any

33.5. Mineral Reserves

Inferred
Name of Mineral Proved Reserves Indicated Reserves Reserves

Quoartz & Feldspar 0 0 0

33.6. Life of Mine (Years)
33.6.1. Llife of the mine as per approved mining plan 05/00
33.6.2. life of the mine as per total estimated reserves, if any 05/00

33.6.3. Other information, if any

33.7. Type and method of Mining Method
33.7.1. Type of mining Opencast
33.7.2. Method of mining Semi-mechanized
33.7.3. Other information, if any
33.8. Type of blasting, if any, to be adopted
33.8.1. Type of blasting
33.8.2. Mitigation measures for control of blast induced vibrations

33.8.3. Other information, if any

33.9. Whether it is proposed to install beneficiation plant/Coal washery within the mining

No
lease area?

33.10. Whether it is proposed to install crusher within the mining lease area? No

Remarks
Mineable
Reserves Remarks

0



33.11. Dumping strategy

Description Areain Ha
External dump 0
Internal dump 0
Topsoil dump/ storage 0

33.2. Topsocil management

33.2.1. Total Topsoil excavated during the entire life of the mine (in Million Cubic Meter)

33.2.2. Utilization strategy of topsoil
33.2.3. Other information, if any
33.13. Details of the Qucrrnyine Pit
33.3.. Total Quarry Area (Ha)
33.13.2. Enter Area of final void (in Hectare)
33.13.3. Maximum Depth of final void (in meter)
33.13.4. Other information, if any
33.4. Details of Transportation
33141, Mode of transportation upto pit head
33.14.2. Mode of transportation from pit head to siding/loading
33.14.3. Mode of transport from loading point to consumers
33.14.4. Other information, if any
33.15. Details of reclamation/post mining land use
33.15.1. Plantation area (ha)
33.15.2. Water body in Ha
33.15.3. Public use in Ha
33.15.4. Enter Other uses in Ha
33.16. Details of DSR; Cluster and Replenishment study
33.16.1. Whether approved DSR available

33.16.2. Whether the instant proposal is part of cluster

33.17. Production details for expansion /| modernization proposals
sanctioned Capacity(MTPA) as per
Financial Year EC cTO

2022-2023 48048 48048

35. Impact Prediction
Air Quality Impact Prediction

Monitoring Location

Criteria Baseline Predicted incremental value considering worst
Lat Long Core/Buffer Pollutant Unit Concentration [A] case stability class [B]
0 " ] i M
26‘ n 74" 41 Core Zone PM 25 Microgram 0 0
35N 36"E perma3
36. Funds Allocated for Environment Management
36.1. Funds Allocated for Environment Management (Capital) (in Lakhs) 6.95
36.2. Funds Allocated towards Corporate Environmental Responsibility (in Lakhs)
36.3. Funds Allocated for Environment Management Plan (EMP) (Recurring per Annum) 424
(in Lakhs) '
Summary of allocation of fund for EMP
EMPs Capital Cost (INR)
20000 6.95
Total 6.95

6 2Muximum height in m
0

0

0

41242
276

35

Dumper
Dumper

Dumper

136
276

0.0042

Yes

No

Approved Mining Plan

48048

3.24

3.24

Remarks

0

0

00

Actual Excess
Production Production

48048 0
Total GLC Prescribed
[A]+[B] Standard
0 0

Recurring Cost per Annum (INR)



Consultant Details 63

37. Whether QCI/NABET Accredited EIA Consultant engaged? No

37.1. Reason for not engaging the Consultant B2 Category

38. Enclosures

38.1. Upload copy of approved mining plan from the concerned authorities MP10.pdf 72086708
38.2. Upload copy of District Survey Report B2 Category.pdf
38.3. Upload copy of Replenishment Study Report B2 Category.pdf
38.4. Letter of Intent [ Mining Lease LOLpdf

38.5. Implementation of “Sustainable Sand Mining Management Guidelines, 2016” and
Enforcement & Monitoring Guidelines for Sand Mining, 20207, in case of sand mining B2 Category.pdf Preview
proposals

38.6. Compliance of Hon'ble Supreme Court Judgment dated 02.08.2017 passed in

Common Cause vs Union of India writ Petition (C) N4 of 2014. EC.pdf
38.7. Cluster Certificate from state mines and geological department B2 Category.pdf
38.8. Upload Copy of EMP Report. EC.pdf

38.9. Layout Plan showing the components of the project and green belt proposed;

. i . . . . Layout Planpdf
general location and specific location of the project along with coordinates Y P

38.10. Upload AdditionalFile File, if any (pdf only) LOLpdf

39. Additional Information

S. No. Document Name Remark Document

Undertaking

40. | hereby give undertaking that the data and information given in the applicotion and enclosures are true to be best of my knowledge and belief and | am aware that if any part
of the data and information found to be false or misleading at any stage, the project will be rejected and clearance given if any to the project will be revoked at our risk and cost. In
oddition to above, | hereby give undertaking that no activity such as change in project layout, construction, expansion, etc. has been taken up without prior EC.

40.1. Name khushboo sen

40.2. Designation Owner

40.3. Company khushboo sen

40.4. Address Village Rajgarh Tehsil Nasirabad Dist Ajmer

40.5. Date 29-05-2024
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68 Annexure - 4

RTGTRITT—ERBIR
\e Government of Rajasthan 1+
Pratad | A=, @ 99 J-fa=r fam, serR et

OFFICE OF THE MINING ENGINEER, DEPT. OF MINES AND GEOLOGY, AJMER
@fei—was /KhanijBhawan, srdiga#. & o guw @t/ Near RPSC Ghughra Ghati,sagR s, sk
W/ Phone: 0145-2424695 email: me.ajmer@rajasthan.gov.in

FHID: Tl /35T /@YU, 44 /2009 / faian—
o e,
RISTRIM ISg YgHYT R0 91,
feerTTe, e sorR |

fdsa— MA No. 140/2024 In OA No. 356/2022 Babulal & Ors. V/S State
Of Rajasthan.

THT— SMUDT U5 BHIP 2894 fSAid 24.01.2025 B HH H |

eIy,

SR favgrrta simdt gee, 99 93 o Tarare 99, fafi-3-65, I TR,
IR Vg, AT ok @& U § g9l @E9 USeT AT 44/2009 9 @Sl W@,
HEHIR STAPd 4.1242 dacR Fae I™ Fomigwr, dedia TERETR, e oome & dey o
T9e YRS T §RT =8 T8 fagar e Fergar 9 &—

1. ST G YSeT § 9§ 20212022 H 3120 T WSHUR T 570 TF d@EW, I§
2022—2023 # 13500 T HeWUR 9 160 T IS T I§ 2023—2024 H 7855.29
T BoHUR T 146.16 7 d@ICS &1 ST fHar T ¥ R iy 7 &=
U P SWEH YT U5 9 9 & AT e B

2. HECYE & N I I Al RAE AT 19.002023 & ITAR I G
UeeT & ¥ 02 & i & TR R | R aqa Fleer @ e s um™n
T wHE W P Rele R @99 ucer # siftw s—<a=n fiAe
21.01.2025 & ST fpar 4T B |

3. PNy RPE TR Saq @ Uee # SEIAA, SIIYR ¥ 5010 Reappraisal
%gro%m-zﬁﬂwméawmmw%lmﬁuﬁrww%w
el 2 |

I Ruid Iy W aTTavas BriarEdr 3g IR B

(e-signed)

Digitally signed by
: Kumawat
iz Designation Y
S Date: 2025.01.
“=hFd Reason: Approv

Narayan

:30:54 IST

RajKaj Ref No.: 13203934
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RISTRATH~UIBR
Government of Rajasthan

= Praferd Wi s, @ ga q—Rw R, s #‘ﬁ
OFFICE OF THE MINING ENGINEER, DEPT. OF MINES AND GEOLOGY, AJMER
WS—¥a / Khanij Bhawan, SRALGRIRY, @ R quvr ardl / Near RPSC Ghughra Ghatl, STUYY A8, AR

_ offici.al email id:- ME. AIMER@RAJASTHAN.GOV.IN
BHIP— m/m/w./zom/}gﬁ CRIES [’WS%)_U\

"\gsﬁ g W AT s Wwe. 9,
FRardi—g—65, I=avaE TR, @R Ay,
R s o™v |

fvg:— SIS YHIVT UF 979 |

ABIeY,

SRIFT fAvar=riia o € & oy gRT uefr o= wgg e} wAuaEEn
44 /2009 e M FSTHYRT TEdlel TRIRMEE R 3omR &1 9419 I@fy @ forg
FIie ¢ SR /SN I7dH Y SeUGs YA U HIET TAT & | I 3T NI
T/ Prterm Rare @i sifesl  (@iiwengs /sifFerds)  sigar  @fr
BogUR, TS @ STed Aidbs MFTTAR g

Name of Mineral
SN .. Period Feldspar Quartz
g Figures in Ton | Figuresin Ton
1 20-09-2011 to 19-09-2012 4550 1100
) 2 20-09-2012 to 31-03-2013 10 90
3 ' 2013-14 7600 0
4 2014-15 2450 0
5 2015-16 540 0
6 2016-17 1720 150
7 2017-18 3990 150
8 2018-19 , 8700 100
9 2019-20 5300 5300
10 2020-21 11200 6330
| 11 2021-22 3120 570
| 12 2022-23 13500 160
| 13 2023-24 7855.29 146.16
N
: @ ST




PARIVESH

Ministry of Environment, Forest and Climate Change

Government of India 7 O

©

Project Name: Khushbu Sain (ML No. - 44/2009) Single Window Number: SW/185883/2024

Proposal Number: SIA/RJ[MIN/477043(2024
State: RAJASTHAN Current Status: Under Verification
Submission Date: 20/05/2024

Application for EC for Mining of Minor Minerals of Mine Lease (0-5 HA) - Form-2

Basic Information
14. Category of the Project/Activity
14.1. Itern No. as per schedule to EIA Notification, 2006 1(a) Mining of minerals ~ Non-Coal Mining (Minor Minerals-other than river bed mining)

14.2. Capocity 41242 Ha

15. Whether the Application for EC is being submitted for mining of Minor Mineral as New

N . L Re-appraisal under Ministry OM dated 28.04.2023
application or For re-appraisal under Ministry OM dated 28.04.2023? PP sty

15.1. Intimation ID 272/91/86/2016/18364

16. Whether project is located in proximity of Protected Areas/Critical or Severely Polluted

AreafEcosensilive Area? No
17. Category of the Project as per EIA Notification, 2006 B2
17.1. Whether proposal is required to be appraised at Central level? No
18. Whether any Forest Land involved in the project or part thereof No
19. Whether NBWL recommendation is required? No
Project Details
20. Details of CTE
20.1. Whether consent under Air & Water Act has been obtained from SPCB [ UTPCC? Yes
20.1.1. Reference Number of Consent obtained from SPCB [ UTPCC N/A
20.1.2. Date of consent issued 26/08/2023
20.1.3. Validity of congent (Valid up to) 31-07-2028
20.1.4. Upload copy of consent order CTO.pdf
21. Whether the project/activity located in CRZ or ICRZ area? No
Product Details
22, Details of Products & By-products
Name of Product Product / By Product Quantity [ Capacity Unit Mode of Transport / Transmission Remarks

Quartz & Feldspar Product 48048 Tons per Annum (TPA) Road



23. Whether any other Environmental Sensitive area exists within 10 Km from the
project/activity boundary?

Note : Others, interalia, includes areas protected under international conventions/ Area important or sensitive ecological reasons/ Sensitive species of flora or fauna/ Inland or
coastal(Tourist places/ Defence installations | Densely populated areas/ Areas containing important, high quality, or scarce resources/ Areas susceptible to natural Hazards

24, Benefits of the project

241. social benefits of project or activity Employment

24.2. Financial benefits of project or activity Employment

Construction Details

25. Use of resources for construction or operation of the project

25.1. Whether requirement of water involved in the project? No
25.2. Whether requirement of Minerals and/or fuels involved in the project? No
25.3. Construction material No
25.4. Electric Power: No

25.5. Whether any use of substances or materials, which are hazardous (CIS per MSIHC

No
ruleg) to human health or the environment (flora, fauna, and water supplieg) required?

Physical Changes
26. Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality:

26.1. Whether any permanent or temporary change in land use, land cover or topography

. . No
due to project activity?
26.2. Whether any clearance of existing vegetation due to project activity? No
26.3. Whether any loss of native species or genetic diversity? No
26.4. Whether any closure or diversion of existing transport routes or infrastructure due to No
project leading to changes in traffic movernents?
26.5. Whether any closure or diversion of water bodies present in project area or No
realignment of water courses passing through project area?
26.6. Whether any Facilities for storage of goods or raw materials? No
26.7. Whether any other information would like to submit? No

Pollution Details
27. Release of pollutants to Air and Mitigation measures

27.1. Whether any probable air pollutants generated? No
27.2. Other information, if any NfA

28. Generation of Noise & Vibration and mitigation measures
28.1. Whether any probable generation of Noise and vibration from the proposed project? No

28.2. Whether any probable generation of Light and Heat? No



29.

29.1.

Discharge of pollutants to water and mitigation measures

Whether any probable water pollutants generated?

30. Details of reuse [ recycle of wastewater

Details

30..

30.2.

30.3.

30.4.

Quantity of waste water generation per day (KLD)
Quantity of treated water proposed to use per day (KLD)

Quantity of treated water proposed to discharge outside the premises (KLD)

Purpose for which treated water is proposed to use

31. Whether it is proposed to opt/avail common off-site Sewage Treatment Plant
(csTR)/Effluent Treatment Plant (CETP) facility?

32. Whether it is proposed to setup on-site Sewage Treatment Plant (STP)/Effluent
Treatment Plant (ETP) facility?

33. Whether any other mitigation measures proposed?

Water Requirements

30. Ground water intersection and water conservation measures:

30.1.

30.2.

30.3.

30.4.

Whether ground water table intersection involved in the project activities?

Area category from Groundwater availability perspective?

Whether Rainwater harvesting proposed

Whether any other water conservation measures proposed?

31. Greenbelt

311. Area proposed for green belt (in Ha)

31.2

31.3.

31.4.

31.5.

31.6.

Width of green belt (in m) along the boundaryof the project or activity
Percentage of the total area covered under green belt

Details of the species proposed for plantation

No. of tree saplings to be planted

Funds allocated for plantation in Lakhs.

Waste Generation

72

Qty [ Capacity

0

No

No

No
Over Exploited
No

No

1.36

75

33

Neem, Babool
30

05

32. Production of wastes during construction or operation or decommissioning

32.1. Whether any generation of Solid waste (domestic wastes)?

322

32.3.

32.4.

32.5.

32.6.

Whether any generation of plastic waste?

Whether any generation of e-waste?

Whether any generation of batteries waste?

Whether any generation of Bio-medical waste?

Whether any generation of hazardous wastes (CIS per Hazardous Waste

Management Rules)?

No

No

No

No

Mo

No



32.7. Whether any generation of construction or demolition wastes?
32.8. Whether any generation of other wastes?
32.9. Whether any generation of surplus products?

32.10. Whether measures for waste minimization proposed?

33. Mining Proposals

am.Dammonamnnmmm{mnIV%mmonfmmmgmam
33.11. Date of issue of Lol/Vesting order/Minning Lease
33..2. Validity of the Lol/Vesting order
33.1.3. lease Period
33..4. Date of expiry of lease

33.1.5. Lease area (in Ha) as per Lol/Vesting order/Mining Lease

33.1.6. Production capacity (in MTPA) as per Lol [ Vesting Order [ Mining lease, if any

prescribed
33.1.7. Details of Lease renewal(s), if any

33..8. Other information, if any

33.2. Status of approval of Mining plan
33.3. Minerals to be mined
Name of Mineral

Quoartz & Feldspar

Classification

Minor

No

73

No
No

No

20/08/201
19/09/2061
50/00

19/08/2061

41242

48048

Approved

Production Capacity

48048

33.4. Details of Total excavation (RoM) including Topsoeil, Overburden, Mining waste, Rejects, etc.

33.4.1. Total excavation in MTPA
33.4.2. Total Excavation in M.Cu.m/Annum
33.4.3. Enter stripping Ratio

33.4.4. Other information, if any

33.5. Mineral Reserves

Name of Mineral Proved Reserves

Quoartz & Feldspar 0
33.6. Life of Mine (Years)
33.6.1. Llife of the mine as per approved mining plan
33.6.2. life of the mine as per total estimated reserves, if any
33.6.3. Other information, if any
33.7. Type and method of Mining Method
33.7.1. Type of mining
33.7.2. Method of mining
33.7.3. Other information, if any
33.8. Type of blasting, if any, to be adopted
33.8.1. Type of blasting
33.8.2. Mitigation measures for control of blast induced vibrations

33.8.3. Other information, if any

33.9. Whether it is proposed to install beneficiation plant/Coal washery within the mining

lease area?

33.10. Whether it is proposed to install crusher within the mining lease area?

0
0
00:00
Inferred
Indicated Reserves Reserves
0 0
05/00
05/00
Opencast

Semi-mechanized

No

Remarks
Mineable
Reserves Remarks

0



33.11. Dumping strategy

Description Areain Ha
External dump 0
Internal dump 0
Topsoil dump/ storage 0

33.2. Topsocil management

33.2.1. Total Topsoil excavated during the entire life of the mine (in Million Cubic Meter)

33.2.2. Utilization strategy of topsoil
33.2.3. Other information, if any
33.13. Details of the Qucrrnyine Pit
33.3.. Total Quarry Area (Ha)
33.13.2. Enter Area of final void (in Hectare)
33.13.3. Maximum Depth of final void (in meter)
33.13.4. Other information, if any
33.4. Details of Transportation
33141, Mode of transportation upto pit head
33.14.2. Mode of transportation from pit head to siding/loading
33.14.3. Mode of transport from loading point to consumers
33.14.4. Other information, if any
33.15. Details of reclamation/post mining land use
33.15.1. Plantation area (ha)
33.15.2. Water body in Ha
33.15.3. Public use in Ha
33.15.4. Enter Other uses in Ha
33.16. Details of DSR; Cluster and Replenishment study
33.16.1. Whether approved DSR available

33.16.2. Whether the instant proposal is part of cluster

33.17. Production details for expansion /| modernization proposals
sanctioned Capacity(MTPA) as per
Financial Year EC cTO

2022-2023 48048 48048

35. Impact Prediction
Air Quality Impact Prediction

Monitoring Location

Criteria Baseline Predicted incremental value considering worst
Lat Long Core/Buffer Pollutant Unit Concentration [A] case stability class [B]
0 " ] i M
26‘ n 74" 41 Core Zone PM 25 Microgram 0 0
35N 36"E perma3
36. Funds Allocated for Environment Management
36.1. Funds Allocated for Environment Management (Capital) (in Lakhs) 6.95
36.2. Funds Allocated towards Corporate Environmental Responsibility (in Lakhs)
36.3. Funds Allocated for Environment Management Plan (EMP) (Recurring per Annum) 424
(in Lakhs) '
Summary of allocation of fund for EMP
EMPs Capital Cost (INR)
20000 6.95
Total 6.95

7 4Muximum height in m
0

0

0

41242
276

35

Dumper
Dumper

Dumper

136
276

0.0042

Yes

No

Approved Mining Plan

48048

3.24

3.24

Remarks

0

0

00

Actual Excess
Production Production

48048 0
Total GLC Prescribed
[A]+[B] Standard
0 0

Recurring Cost per Annum (INR)



Consultant Details 75

37. Whether QCI/NABET Accredited EIA Consultant engaged? No

37.1. Reason for not engaging the Consultant B2 Category

38. Enclosures

38.1. Upload copy of approved mining plan from the concerned authorities MP10.pdf 72086708
38.2. Upload copy of District Survey Report B2 Category.pdf
38.3. Upload copy of Replenishment Study Report B2 Category.pdf
38.4. Letter of Intent [ Mining Lease LOLpdf

38.5. Implementation of “Sustainable Sand Mining Management Guidelines, 2016” and
Enforcement & Monitoring Guidelines for Sand Mining, 20207, in case of sand mining B2 Category.pdf Preview
proposals

38.6. Compliance of Hon'ble Supreme Court Judgment dated 02.08.2017 passed in

Common Cause vs Union of India writ Petition (C) N4 of 2014. EC.pdf
38.7. Cluster Certificate from state mines and geological department B2 Category.pdf
38.8. Upload Copy of EMP Report. EC.pdf

38.9. Layout Plan showing the components of the project and green belt proposed;

. i . . . . Layout Planpdf
general location and specific location of the project along with coordinates Y P

38.10. Upload AdditionalFile File, if any (pdf only) LOLpdf

39. Additional Information

S. No. Document Name Remark Document

Undertaking

40. | hereby give undertaking that the data and information given in the applicotion and enclosures are true to be best of my knowledge and belief and | am aware that if any part
of the data and information found to be false or misleading at any stage, the project will be rejected and clearance given if any to the project will be revoked at our risk and cost. In
oddition to above, | hereby give undertaking that no activity such as change in project layout, construction, expansion, etc. has been taken up without prior EC.

40.1. Name khushboo sen

40.2. Designation Owner

40.3. Company khushboo sen

40.4. Address Village Rajgarh Tehsil Nasirabad Dist Ajmer

40.5. Date 29-05-2024



